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Title : Shri Basudeb Acharia called the attention of the Minister of Home Affairs to the

situation arising out of alleged brutal attack and killing of Adivasis by Police in
Kalinganagar in Orissa.

MR. DEPUTY-SPEAKER: We will now take up item no. 29. Shri Basu Deb Acharia.
... (Interruptions)

SHRI BASU DEB ACHARIA (BANKURA): Sir, I call the attention of the Minister of
Home Affairs to the following matter of urgent public importance and request that he

may make a statement thereon:

“Situation arising out of alleged brutal attack and killing of Adivasis by
Police in Kalinganagar in Orissa. ”

MR. DEPUTY-SPEAKER: Hon. Members, please take your seats.

... (Interruptions)

SHRI TATHAGATA SATPATHY (DHENKANAL): Sir, this matter is sub judice. ...
(Interruptions|r19])

SHRI BASU DEB ACHARIA : Sir, I would request you to control the House, control

them. How can I raise my matter amidst such interruptions?... (Interruptions)

MR. DEPUTY-SPEAKER: Hon. Members, please sit down.
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SHRI BASU DEB ACHARIA : It has already been admitted.... (Interruptions)
MR. DEPUTY-SPEAKER: Now, the hon. Minister has to make the statement.
... (Interruptions)

MR. DEPUTY-SPEAKER: Hon. Members, please sit down. The hon. Minister is on
his legs.

... (Interruptions)
MR. DEPUTY-SPEAKER: No. Please sit down.

SHRI BASU DEB ACHARIA : This matter relates to the tribals, the Adivasis. You can

ask questions.... (Interruptions)
MR. DEPUTY-SPEAKER: I would request the hon. Minister to make the statement.
... (Interruptions)

SHRI BASU DEB ACHARIA : Why are they objecting to it? The Advisis are being
killed there. They are objecting to this matter being raised here.... (Interruptions)

MR. DEPUTY-SPEAKER: Hon. Minister, please make the statement.

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAIJ V. PATIL): Can I read like
this?... (Interruptions)

MR. DEPUTY-SPEAKER: Hon. Members, please sit down.

... (Interruptions)

IAETY ABIeT  : Ugd [AfCR 31U+l Wi of Sl YD 1€ 3BT i BT HIibT fFam|

... (TagrH)
SHRI DHARMENDRA PRADHAN (DEOGARH): Sir, I am on a point of order.

MR. DEPUTY-SPEAKER: What is your point of order?
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... (Interruptions)

SHRI PRASANNA ACHARYA (SAMBALPUR): The matter is before the
Commission headed by a sitting Judge of the Orissa High Court. The matter is already
sub judice. How can it be discussed here? ... (Interruptions) The Kalinganagar
incident is under judicial inquiry. The inquiry is being conducted by a sitting Judge of
the Orissa High Court. He is looking into the matter. So, how can it be discussed here?

... (Interruptions)
MR. DEPUTY-SPEAKER: Please listen to him.
... (Interruptions)

MR. DEPUTY-SPEAKER: Nothing should be recorded except the speech of the hon.
Home Minister.

(Interruptions)*

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING (SHRI PRIYA RANJAN DASMUNSI):

Sir, I would like to submit that before the House begins, if any Member finds that any
business, which is printed in the List of Business of the day, is not in order, then, he has
a right to intimate to the hon. Speaker in this regard. In the absence of that and even if
he writes so, the tradition of the House is that it i1s for the hon. Speaker to decide
whether something should be there in the List of Business or should not be there. But
since this matter 1s now in the List of Business without any dispute and since the hon.
Speaker has admitted it, nobody can question the authority of the hon. Speaker insofar
as the List of Business is concerned.... (/nterruptions) Therefore, I would submit that
the hon. Member has the right to raise this issue and the hon. Minister has to respond to

it. ... (Interruptions)

SHRI PRASANNA ACHARYA : As I said earlier, the matter 1s before the
Commission headed by a sitting Judge of the Orissa High Court. It is nearly three
months since this incident took place. In this case, adequate steps have been taken by
the State Government.... (Interruptions)
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SHRI BASU DEB ACHARIA : Under what rule are you objecting to it?...

(Interruptions)

SHRI PRIYA RANJAN DASMUNSI: Sir, Shri Prasanna Acharya is a distinguished
senior leader. I respect him. I respect the Members of the BJD also. I can give you
umpteen number of examples including the Nanavati Commission on the Gujarat
incident|R20] when those incidents were discussed in the House. The House has every

right to discuss the business subject to the Speaker agreeing to it.... (Interruptions)

*Not Recorded

SHRI PRASANNA ACHARYA : It is now nearly three months since the incident took
place. Now, things are returning to normalcy. All the steps have already been taken by
the State Government. The matter has also been referred to the State Human Rights
Commission. Adequate compensation has been offered. So, what is the point in
discussing this point, Sir? What is the purpose when things are returning to

normalcy?... (Interruptions)

#t I NG AET (SHINYR) : 39 W WEe 3% 3ffSY T80 81 Aehar| reder 7RIy & o &
Tt T8l fhar <1 Gahdil I8 fh9 v & d8d VAT X %' ol ... (FauH)

MR. DEPUTY-SPEAKER: Hon. Speaker has decided it. I have only given the chance
to speak on it.

... (Interruptions)

sft <75 wIE Aled : Fed ¥ Uiy SR B, I8 fhw frem & agd e, . . (aurH)

MR. DEPUTY-SPEAKER: That has been decided by the hon. Speaker. Please sit
down. I cannot do anything.

... (Interruptions)

MR. DEPUTY-SPEAKER: Nothing should be recorded except the speech of Home

Minister.
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(Interruptions) ... *
MR. DEPUTY-SPEAKER: Please sit down.
... (Interruptions)
MR. DEPUTY-SPEAKER: Hon. Speaker has already decided it. Please sit down.
... (Interruptions)
MR. DEPUTY-SPEAKER: Nothing is going to be recorded.

(Interruptions)*

*Not Recorded

MR. DEPUTY-SPEAKER: Please sit down.
... (Interruptions)
MR. DEPUTY-SPEAKER: Nothing is going on record.

(Interruptions) ™

IUIIY RIS : 3UD! Ut b ey ws 8

MEECIE)

SHRI PRIYA RANJAN DASMUNSI : I do not understand why the Members are so
upset. Let it be taken up. If you have any question you can ask the Deputy-Speaker.
Why are you obstructing? You cannot obstruct somebody’s speech. ... (Interruptions)
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it el wae (SaTe) : 3BT UKl B T dI9 H dTel <8 2. (FaHm)

SHRI PRIYA RANJAN DASMUNSI: Yes, I am getting to it ... (Interruptions)

IUTET HEIGT  : Wilol 3N dfSA| Myt urdl & AR’ Ared die dtel § 3R 31U dig Hoard
® § UE el A8 Bl Rifeh wiew wEe ffenel 39 39 W ugs wwa MW g RE-Rm
AT AR DI TV Hedl & a1 DFd] B1s VR €, S5 dle &1 Aldr f&ar s # amg
HIh! TRI-GI A drer DT AT G| S H qHSIAT § R I8 Wi ATed  [Sargs [ 8
3R 9 W B9 qITAT PN, I8 391 Tl ovaT| # Fred § & 31 iRael AfRex dred dral |

*Not Recorded

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ V. PATIL): On 2" January,
2006 an estimated crowd of 1000 agitators armed with bows and arrows had assembled
at Kalinga Nagar, Jajpur district, Orissa to prevent the construction of boundary wall
by TATA Steel Ltd., which was being done with the support of district administration
on land acquired by the Industrial Development Corporation (IDCO), Government of

Orissa and allotted to industrial houses for setting up industrial complexes[a21].
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The agitation took a violent turn resulting in assault of police force at the site.
The displaced persons have been agitating for some time against the low compensation
rate given by the State Government as compared to the sale price charged from the
industrial houses benefited by land allotment. The agitation was also directed against
the Government and the companies for not having delivered on the promised

rehabilitation package, including employment to one eligible person per family losing
the land.

According to the report of the State Government, 13 persons (one police
Havildar and 12 agitators) were killed in police firing, three of them while undergoing
treatment at the hospital.

Immediately after the incident, the State Government announced an ex-gratia
payment of Rs. One lakh, which was subsequently raised to Rs. Five lakh. The State
Government also offered an aid of Rs. 50,000 and free specialized treatment for the
injured and employment of one member of each of the affected families. The Union
Government also announced a payment of Rs. Five lakh as ex-gratia from Prime
Minister’s National Relief Fund to the next of kin of all the 13 persons killed.

Payment of ex-gratia could not be made because the next of kin of the persons
killed in police firing on 2.1.06 have not given their bank account number despite all
efforts made by the officials of the State Government.

The State Government of Orissa has set up an Inquiry Commission consisting
of a sitting Judge of Orissa High Court under the Commission of Inquiries Act, 1952 to

submit report within six months.

The State Government has also constituted a Group of Ministers (GoMs) on
5.1.2006 to review the rehabilitation package to the displaced persons and come up

with a revised rehabilitation policy.

The State Government has requested the Orissa State Human Rights
Commission to enquire into the allegation of the mutilation of private parts of the

deceased persons and submit their report.

Both the Collector and SP of Jajpur District were transferred on 5.1.2006.
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The Government of Orissa and Jharkhand have been advised to take all steps to
prevent Kalinga Nagar type incidents in future and check possible increase in militant
activity in areas where tribals are likely to be affected by the influx of MNCs/private

corporate houses.

SHRI BASU DEB ACHARIA : Mr. Deputy-Speaker, Sir, this is not a question of
Orissa or Jharkhand or West Bengal or Bihar or of any other State. Our experience is,
whenever a big project comes up, the tribals are at the receiving end, be it a mining
project or irrigation project. ... (Interruptions)

JUTEAE HEIGT  : B YD HIDT oI, IAH UHT Ho W Rers # 781 1 @ =l

(Interruptions)*

MR. DEPUTY-SPEAKER: I have already said that I would allow you to ask questions.
Please do not disturb him now.

... (Interruptions)

SHRI BASU DEB ACHARIA : Sir, in his statement, the Minister has stated that the
tribals were agitating for quite some time as they were not getting proper compensation
for the land which was acquired from them. There was a big gap in the compensation
that they got and the price at which that land was sold to the industrial houses. The
tribals got only Rs. 36,000 per acre whereas that particular land was sold to the
industrial houses at the rate of Rs. 3.36 lakh per acre[k22].

Sir[r23], we are not against industrialisation. Orissa is minerally rich. We all
want that industrialisation should come up in the State of Orissa, in the State of
Jharkhand. But for industrialisation, the tribals should not be affected. The tribals
demand for proper rehabilitation and resettlement because what they have found is that
after acquisition of the land, their livelihood is at stake. What will they do with a sum
of Rs.36,000 for an acre after acquisition of the land?

Sir, in the UPA Government’s Common Minimum Programme, it has been

committed and I quote:
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“The Government will immediately review the overall strategy and
programmes for development of tribal areas to plug loopholes and to work
out more viable livelihood strategies. In addition, more effective system of
relief and rehabilitation will be put in place for tribals and other groups
displaced by development projects.”

*Not Recorded

Why has this been incorporated in the National Common Minimum Programme? This
1s not only the problem with one State, but everywhere we have seen that the tribals are

at the receiving end.

What happened on 274

of January 2006? Never in the history of Orissa, in the
post-Independent period, such a number of tribal people were killed in police
atrocities. Sir, this 1s an unprecedented genocide which took place in order to evict the

tribal people forcibly from their home and agricultural land... (Interruptions)

MR. DEPUTY-SPEAKER: Shri Salim, Your Party leader is speaking. Why are you
disturbing him?

SHRI BASU DEB ACHARIA : They have the tragic experience when thousands of
people were evicted from Hirakud Dam. There are a large number of project affected
people. The Dam was constructed many years back, but still proper resettlement and
rehabilitation of the project affected people has not been done.

What is happening today? The Government, instead of taking people into
confidence and properly negotiating with them, resorted to unilateral bureaucratic
declaration of packages... (Interruptions) asking people to accept and surrender the
land. The tribal people have no option. Their land is being acquired before the
announcement of the packages. These project affected people are not taken into
confidence. This is not the one incident in Orissa itself[r24].

In December 2000, a similar incident took place where four tribals were killed at
Maikanch in the district of Raigarh, Shri Gamang’s district. They were resisting

9/29



11/9/2018

acquisition of their land for construction of an aluminium industry.

SHRI ADHIR CHOWDHURY (BERHAMPORE, WEST BENGAL): In West Bengal
also, tea garden workers have been killed by police.... (Interruptions)

MR. DEPUTY-SPEAKER: No running commentary, please.
... (Interruptions)

MR. DEPUTY-SPEAKER: Nothing will be recorded except the speech of Shri
Acharia.

(Interruptions)*

SHRI BASU DEB ACHARIA : The Governments of Orissa and Jharkhand have been
advised to take all possible steps to prevent Kalinganagar type of incidence in future,
and take steps against possible increase in the militant activities in the areas where
tribals are likely to be affected, influx of MNCs and private corporate houses.

MR. DEPUTY-SPEAKER: Shri Acharia, you are requested to conclude your speech.

SHRI BASU DEB ACHARIA : When in the National Common Minimum Programme,
the UPA Government has committed for proper rehabilitation and resettlement of the
tribal people, why the Ministry of Home Affairs of the Government of India is advising

only two particular States?
MR. DEPUTY-SPEAKER: Put your question.

SHRI BASU DEB ACHARIA : We do not have any National R&R Policy today in our
country which is uniformly being followed by all the companies or in all the States.

That is not mandatory. Mr. Gamang, that is not mandatory. It is a guideline.

Recently, Sir, Coal India Ltd. has adopted a policy where Coal India Ltd. is
refusing to provide employment for acquisition of land.

MR. DEPUTY-SPEAKER: Please conclude now.

SHRI BASU DEB ACHARIA : Land will be taken away; land will be acquired. Only
a few thousand rupees will be paid to the tribal people or to the land oustees, but
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employment is not being given, which was there earlier.... (Interruptions)
MR. DEPUTY-SPEAKER: No running commentary, please. Keep silence.

... (Interruptions)

*Not Recorded

SHRI BASU DEB ACHARIA : It is because it 1s not an isolated issue, it is related with
the policy which is being pursued today, the liberalisation and opening of our country.
There is a need for a proper rehabilitation policy. Proper rehabilitation and
resettlement should be done of the tribals who have been affected and evicted from
their land, from their home State land, and agriculture land. The Central Government
cannot shirk its responsibility. In a Central Public Sector Undertaking like Mahanadi
Coalfields Ltd. (MCL), I have seen in one area, in Vasundhara area, land of 500 tribal
people was acquired and not a single employment was given in the Mahanadi
Coalfileds Ltd. ... (/nterruptions) This is the responsibility of both the Central and the
State Governments.

[ would like to know whether the Government of India will formulate a national
R&R policy so that all the State Governments and all the companies — private as well

as Government companies — will follow that.[r25]

Sir, the tribals have been adversely affected because of certain projects. 1
would like to know from the hon. Minister whether the Government will review the
Rehabilitation and Resettlement Policy and take concrete steps for their proper
rehabilitation and resettlement as it has been promised in the National Common

Minimum Programme.

Sir, when a Memorandum of Understanding is signed, as it has been done in the
case of POSCO, with the Government of Orissa, rehabilitation and resettlement of the
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tribals has not been incorporated in that Memorandum of Understanding. Today I have
seen that POSCO 1s now considering to reduce 1,000 acres of land. They are to
acquire 5,000 acres of land. Two thousand families, mostly tribals, would be affected
Sir, no package for rehabilitation and resettlement of the project affected people has
been incorporated. ... (Interruptions)

MR. DEPUTY-SPEAKER: Please conclude now. I have given you more than the

sufficient time. Please sit down.

SHRI BASU DEB ACHARIA : Sir, I will put my last question to the Minister. I want
to know from the Minister whether the rehabilitation and resettlement package will be
incorporated in future in all the Memorandum of Understandings, and also whether the
Government will see to incorporate the rehabilitation and resettlement of land oustees

in the Memorandum of Understanding itself.

MR. DEPUTY-SPEAKER: Hon. Members, as you know, as per Rule 197 (2), only
those hon. Members whose names are mentioned in the List of Business can be
allowed to ask questions. But the matter is so serious. Therefore, I am allowing only
four hon. Members to ask a single clarification.

Now, Shri Dharmendra Pradhan.

3t el v (QaTe) ¢ WeRy, H WA W gl A #E St 4 S SR e 2, 99 9
I 3T Bl H U WEHR B TRE | BIS HoRIbHUT el < &1 §, olfhd Wil W 8, I qarl
el gl 39D 915 H AU U g $HH dEl T © fh S SwmeRe AN 7, S garas
f&ar a1 81 af 1992-93 F ST 1 rferEYr fomar T o1l it i Harasn wR | forar wa, IE
Y% FaraoT & 8, T€ HRCFR STAT B B BIF off T off| SHD q1agE T U ARG
WY b DI G3ao &A1 SY, Ig Fiadia g B M| A 91 I8 € b gard st | fhedt Bl
W A TE o B AT & BRoT A7 g gl # q2g o = g b bforn TR d wad g9
fefad g M faffics g1 I8 9Rd SReR &1 e da) &1 2. . (@EgH) Ferad s
o foIfice YR WRPR B S 8, Afa 98 Jamae <ol A1 eH Pls Ui T8l | # JF-aR
WRifthes T2 qoHT d18dl gl 2 SFaxt Bl Sl gleaT g3l ATl. .. (FdUH) I8 B1edl el di |Ige WX
B3N AT| 81 & Diqaex 1 faur @wr # ufduer & a1 & A1 F1 GdY 91?7 BT D Ao+ A 3
1S9 WRHR D IGIW B @ oIy I8 ST HRaran 1 o1l anft sft aRiea smard = & A

T § w9 Reafere diferlt @ R # Seo@ fEE[126]
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MR. DEPUTY-SPEAKER: You can seek only clarifications.

M e quE 0 ol € Yu @edl gl Wi 8 Y, al 2003 H Udh A
Jefafereer diferft &t off| a8 aga ot oft, w8 § 78 AFal, offs s wwds 9 J8 < |9rd
qh DR dell, W a8 UIferdl, dHad goe & Wy H & wf el 8 2 I uiferdl § Fidl < &
fou g5 TR T & TE, 39 IR | AFEE DI A S gd] it draen JAl S snfeartaa
& 3T B AR I i fewm & foy S uga g 9 . (@aEm)

MR. DEPUTY-SPEAKER: Silence please. Please sit down.

St e T ¢ SUTSNY HEIGd, § |d & WY HE Ahdl g (b ISIAT Bl o1 dgfdfereed wiferdt g,
ag e defaferced werfisr # & ua | WA ayed At Sff 9 R st @1 A ferm,
IFH ABY T B AT THT 10 TR SIgd i & Hrae J41 it 3@l S9a (9816 R 8
71 Sl 9aTUd fh 2 hd dd AMB <A ? A[9Whdl Kidd Wi Bl 50 Al ¥ Afqd 1 Y, oAfh
Hamao 3l 9@ & I a2l nfeaial B e o & Ford Wl dF ded T8 gU 2l 34l T
R B RAfY Adiaa swra A § 21 ST WReR @ defaferey  uiferft &1 siR &g 8l
AT 8, d1 98 b WARN gl dg AN TTold JIfadl & BRI ISl WRbR a1 Aefaferess
iferell @1 &l AT B1 I IST A WHIRS ad @1 TR g I HA off Jaid {6 39 digaey
& A Sl USSP A T FEH E 7 IS H HIUF D Agcd H TG DY AAISh T

7 i1 fomn o1 <@ B A FRfRT .. (FEUr)

MR. DEPUTY-SPEAKER: That should not be recorded.
... (Interruptions)
MR. DEPUTY-SPEAKER: No, that is not going on record.
(Interruptions)*
MR. DEPUTY-SPEAKER: Now, Shri Giridhar Gamang.
... (Interruptions)
SHRI BASU DEB ACHARIA : Sir, the remarks made by him should not go on record.

SuEy weea  : 3mErd ofl, #9 ®e e ® b g Reie w €l M 21 v puan dfey|
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*Not Recorded

SHRI GIRIDHAR GAMANG (KORAPUT): Mr. Deputy-Speaker, Sir, it is a very
serious issue. ... (Interruptions) Regarding the Tribal people, the responsibility will be
by the Centre and the State as per the Constitution. Therefore, the Speaker has rightly
admitted this. But the outcome of this incident definitely will focus on the
rehabilitation of the people who were displaced and the policy to be framed by both the
State and the Centre. We have already got the rehabilitation policy of the Centre. It
should be backed with law but this was not discussed. The policy should be framed in
such a way so that it can be extended with an Act of Parliament to the State and the
State will have to adopt the policy frame as per the rehabilitation policy.

Definitely, this issue shows as if the Tribal people are anti-development. We are
not anti-development. On the one side, there is growing demand for development in the
country and on the other side, there is growing discontentment because of displacement
of the people. If there is development, there will be definite displacement. Unless you
have displacement, there will be no development. Therefore, we have to have a policy

frame by which development will take place.

MR. DEPUTY-SPEAKER: You put your clarification. You are a seasoned Member.
You put the clarification.

SHRI GIRIDHAR GAMANG : Sir, this is regarding displacement and rehabilitation. If
this issue is about the law and order situation, then this Calling Attention would not
have been admitted. Therefore, I would request the Government to look at the
Constitutional provisions relating to the Fifth Schedule, Sixth Schedule areas, the issue
of the Tribal people and all the Central and State Acts. Both the State and the Centre’s
policy should be reviewed in such a way so that it will be extended with the
modification of the law. Unless that is done, there will be more discontentment and

development will be hampered.

Sir, this issue 1s a very serious issue. Yesterday, I raised this issue. But the

question is this. Why my friends are opposing this? ... (Interruptions)
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MR. DEPUTY-SPEAKER: There should be no running commentary please.

SHRI GIRIDHAR GAMANG : If we have the rehabilitation policy, then why has this
happened? ... (Interruptions) 1 will conclude[m27].

Had they consulted the tribals, this incident would not have happened.
(Interruptions) They should have convinced, without compelling them. Then this
thing would have been avoided. But they have not done this thing before and after.
So, let the hon. Minister explain the position. ... (Interruptions)

A SO ARW (Few1e) - T Wi Heiey, gvs¥c) I, SUsw 8, g9d foy 8F U &l
B B, <Ifhs AN DI dhell® oF B [oT¢ SUS] MY A1 IE S 8l ©, Ul -8l 8T daney|

& fBd ... ()

MR. DEPUTY-SPEAKER: You are allowed to put only one question, not two or three

questions.

... (Interruptions)

M U RW  : H Fagad YT R W@ gl 3 I ¥ ¥ fhaq uRar @ feadt den #§ o
e gu 7 al SMaR & Iy ERIgre SH a1, IWH 40 TG " Q¥ @ 3R 250 @
T B, W 290 WA favenfia gUI IRBAT KA WvS, ST AR &5 H AT 7, g HeT ot
o a¥ ¥ di, § N IRER Toiice @) @ § 30 T4, 19 TR URAR & gifes @l
S faae gnfl, 50 AT @ T, I9D fIY &9 T S<ied &R W@ &1 el 8, eI o
ggd WX UIoided 8 Whd ©l H #rga} HAl Sft W ol =@redl g b A S [derd & b g,
S & Uotaed a1 3ueiRedd Mivided H fhd @RT @1 fS¥eiade g3l 8, $9d1 3fihel & &,
9P RAMT &1 87 9 & a1 Sffad S %8 §, $9d aN H S9d! 3Nidel g a7, . (Far)

MR. DEPUTY-SPEAKER: Please put your question.
... (Interruptions)
MR. DEPUTY-SPEAKER: No, please. Only one clarification is allowed.

... (Interruptions)

M SUe JRW : H dadl QA g ged @rEdl gl () §E9 49 7 R b @l
Refaferce goe dfeettic (AR, Uus oR) aiferdl €1 @l 3 9T BT §91g, g Uae
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SEN? P AR, YUS R, TIeRIl STHIHC B D DBRUT JQ ARBR IqH-3704 ITferil SragHe
TIRN € 3R SHD BRI 7 A1 3TH Bls BIC H O IHAT &, 7 GO FY IR A& §| TAMAT AR,
TS 3R, IIferfl &Y R UH.81.U0. B IRBR & T97 ¥ 29 Al 9 Rargg & & o wifdrer &t
YT RS, furcHe 2. .. (2raurH)

MR. DEPUTY-SPEAKER: Please sit down.

... (Interruptions)

M U R H Afehe TIT PR W@ g AN FER-SER P11 el dled @1 g ol RT3
@ g Sud! Rarga o iR dex Refafoce & fog difdrer o712 ToRadT 8189 @1 &1 aR
H IS P SIH XD oddl SAH Tl gU o, 99 DR U R 2 6 50 TR - SHDT IO
& flU #=0 R &, S99 B ol 1 @ &, olfh BN WDHR H-HJS 8, DU Uil Hago gl
UH TSY & Jsdcd & FHR MY BHGG! fo@™ & foly P &x @ 8, b bl I UIR H 37 =T
g % o9 Ul 3R I9 O IR & oddl gl Bisil d 8 IS9P oM @ folg drd! IRd M

MR. DEPUTY-SPEAKER: Please sit down.

... (Interruptions)

N U AW I GlAT FaEd & B s 7 M & e # wrf¥ gg, d% dmar W wraf
€S, offth SOl § BRI g8 a1 AIfar el J98f <@ T2 a1 o H # i <@ a8, # gBAl
Tredl g2 3FH H I Wdl Dl odR AU Rl A8 T, gafery 59 uiferdt | diferfeay &
AT | T B BIeNIR H Sl AT gg, I8 @R 8, g9 oy g9 Uldl o IRBR H &
g0 W B9 Al 9 Sl fedie @ § i Sdl Ul fhar B, Iud ygaran fear ®, ifdd
UT M ¥ & B, 39D [oT¢ drs; WRDR DI IRB A 1 BT AM2Y? ISl LI ©ie, BRIGS
$H H 3-4 IR SHAHG UTea® 8 gal, oifeh oy Refaferee 78 ¢ =2, swfog ==t @reht aam
A &M T8 8rm, Racht grgaey &1 oo Refifercym 81, 359 ar # oy eur= < . (SJayr)

JUTLAE HEIGY : el Sil, AT 98 S |

A T &R g9 (Y919) : IRYTS H I8 q9] BT I 8, SAREUS & g &I H forar Snl...
(cIaer)
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SHRI C.K. CHANDRAPPAN (TRICHUR): Sir, this is a question that should not be

taken as a party matter or as an issue from one State to another. ... (Interruptions)
MR. DEPUTY-SPEAKER: Only one clarification is allowed.
... (Interruptions)

SHRI C.K. CHANDRAPPAN : Sir, I am only trying to seek clarification. Considering
the fact that we could not do justice to the tribals, whether they belong to this State or
that State for all these years after Independence, now a Bill is under consideration,
proposing in future as to how we will re- [R28]settle the tribals[R29].

Now, a Bill is under consideration to decide as to how we will re-settle them in
future. We should realise that with inhuman brutality the tribals are suppressed
whenever the question of constructing any dam or a factory or a highway or a project
etc. was taken up. The Act will come. That is a different matter. The work of the
Narmada dam is about to take place for raising height and it would displace thousands
of tribals. I want to know whether the Government would now consider this and
whether that will be stopped and whether similar such projects which are taking place
in different parts of the country would be put on hold to for the time being until and
unless the rehabilitation and resettlement package is announced for the tribals who are
likely to be displaced.

Lastly, on the kind of brutality, the hon. Minister himself said in his statement
that they not only killed the tribal but his dead body was mutilated. If that kind of
brutality is perpetrated, I want to know whether exemplary action would be taken
against those who are responsible to this or not. I would like to have an answer from

the Government on this point.

MR. DEPUTY-SPEAKER : Shri Tathagata Satpathy to put the question. This will be
the last clarificatory question.

SHRI TATHAGATA SATPATHY (DHENKANAL): Sir, it is a pity that the ‘Red’ in
this House is turning green with envy and intolerance. I would like to set the record
straight. Kalinganagar was not a place. In 1994 some land in Jajpur district was
earmarked for industrial estates. That was named Kalinganagar. The land at that time
was valued much less than what it 1s valued today. An amount of Rs. 36,000 per acre
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was given by the Government. The land was taken and the tribals were supposed to
leave possession. But since there were no industries coming in at that time, the tribals
enjoyed the fruits of that land from 1994 to February, 2006.

So, what I would like to submit is when you acquire land in 1994 and sell it in
2006, it is obvious that the price will go up. But the original owners of the land did get
the price that they deserved although none of them had land records. This must go on

record. ... (Interruptions)
MR. DEPUTY-SPEAKER : Please put your question.

SHRI TATHAGATA SATPATHY : When you are creating infrastructure for industries,
you need to invest. So, that investment on the part of the Government could be done
only with the sale of the land. ... (Interruptions) Sir, I would like to bring one thing to
your notice. It is very sad that in this House there is a very concerted effort by a certain
group of people from one particular neighbouring State of Orissa to create a feeling of
tribals and non-tribals. ... (Interruptions)

SHRI BASU DEB ACHARIA : Sir, this is very objectionable. This should not go on

record. ... (Interruptions)

MD. SALIM (CALCUTTA — NORTH EAST): Sir, what he is saying is not correct. ...

(Interruptions)
MR. DEPUTY-SPEAKER : He has not named any State.
... (Interruptions)
SHRI TATHAGATA SATPATHY : Sir, they are always doing this. ... (Interruptions)

SHRI BASU DEB ACHARIA : Sir, this should not go on record. Why are you

allowing it? ... (Interruptions)

MR. DEPUTY-SPEAKER : Nothing will go on record except the speech of Shri
Tathagata Satpathy.

(Interruptions)*
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SHRI TATHAGATA SATPATHY : Sir, one particular group in the past raised all
industrial 1ssues of Orissa. That particular group is intolerant of the development of
Orissa. They are not interested that Orissa should be industrialised. ... (/nterruptions)
Their capital, their State had its heydays and the golden era. These are the same people
who destroyed that State now. ... (Interruptions) When Orissa’s turn has come to

prosper, they are intolerant of that.
MR. DEPUTY-SPEAKER : You please put your question.
... (Interruptions)

SHRI BASU DEB ACHARIA : Sir, what he is saying is not correct. Why are you

allowing 1t? ... (Interruptions)
MR. DEPUTY-SPEAKER : Please sit down.
... (Interruptions)

SHRI TATHAGATA SATPATHY : Sir, they are the ones who are encouraging left
wing extremism to enter Orissa. ... (Interruptions)

SHRI BASU DEB ACHARIA : Sir, why are you allowing this? ... (Interruptions)
MR. DEPUTY-SPEAKER : He has not named any State.

... (Interruptions|krr30])

*Not Recorded.

13.00 hrs.
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SHRI TATHAGATA SATPATHY : Sir, in Orissa, the Communist Party organised a
Rath Yatra with the ashes of the cremated tribals and took it around various parts of

tribal-dominated Orissa, intending to foment trouble. ... (Interruptions)
MR. DEPUTY-SPEAKER: Put your question.

SHRI TATHAGATA SATPATHY : Sir, I am coming to the question. Will the Federal
Government consider a composite rehabilitation and resettlement plan that can be
modified by every State according to its needs? This is the first thing.

(Interruptions)
MR. DEPUTY-SPEAKER: Thank you. Now, hon. Home Minister.
... (Interruptions)
MR. DEPUTY-SPEAKER: Now, nothing will go on record.
(Interruptions)*

SHRI TATHAGATA SATPATHY : Anti-social elements were creating a divide in
Orissa society by telling that these are the tribals and these are the non-tribals. It is a

pity. There is no difference between the tribals and the non-tribals. ... (Interruptions)
MR. DEPUTY-SPEAKER: Thank you. Now nothing should go on record.
(Interruptions) ... *

MR. DEPUTY-SPEAKER: Please sit down now.

Jaueft Sfl, 79 IMMUeh! Big W a1 Rbre H &1 S|
(Interruptions)*
MR. DEPUTY-SPEAKER: Hon. Home Minister.
... (Interruptions)
MR. DEPUTY-SPEAKER: Please sit down now. Nothing is going on record.

(Interruptions) ™
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*Not Recorded.

JUTETY WEGT  : 3MY W IS Ay |
MR. DEPUTY-SPEAKER: No, I will not allow anybody else.
... (Interruptions)
MR. DEPUTY-SPEAKER: Please go to your seat first. Nothing is going on record.

(Interruptions)*

IUTEAH HElGd @ TUgol 31U AU AN Bl Go A |

... (Ta9)

I FEGA ¢ H IAD! 79 B 19 B! IS b AN gy B
2t o Io= qraEEnt © v w9 Ul Wieh W) s | ... ()
MR. DEPUTY-SPEAKER: Nothing is going on record.
(Interruptions)*
MR. DEPUTY-SPEAKER: Please sit down. Hon. Minister is on his legs.

... (Interruptions)

SHRI PRIYA RANJAN DASMUNSI: Mr. Deputy-Speaker, Sir, you were so nice to
give chance to others to speak and put one question each - BJP, BJD and CPI(M). 1
would humbly appeal to you to listen for a minute or two one Member from JMM also.

Then, the Hon. Home Minister may reply. ... (Interruptions)
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MR. DEPUTY-SPEAKER: Shri Hemlal Murmu.

N TS T (IoHEe) @ Fauell SN, 31U 9gd i forn € sufey 9@ o 98 WAl L. (&
ELIG)

JUTehey A, Bl TR ¥ ... (JdgH)

*Not Recorded.
SUTIY HEIGT : auefl off, #9 SUdl SwRd H SIEl g < four € g9fily 31d 319 43 Wgd |
....(xTaum)

N AN qq ST HIGT, IS B Biel TR H MG & W S q&vam g8 2 ...
(cae)

MR. DEPUTY-SPEAKER: Nothing should be recorded except the speech of Shri
Hemlal Murmu.

(Interruptions)*

MR. DEPUTY-SPEAKER: Please sit down.

... (Interruptions)

N A qH :  IUHE HLEIGT, Bfell TR H Il & Wy St gevat g8 & f¥ad w0 4@
9 9gd & YHATS "edl gl ... (ayH)

S HElGd ¢ SHaTd i, AT T T B v Y|
o AT P : SUIE Heled, H I e # a1 @1 gl ... (Faur)
MR. DEPUTY-SPEAKER: You can put question only.

... (Interruptions)
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e g, ;. #eey, 9f W W H ot et ff e s & @ 8 I8
SABIh o Sval Solld] H dre Ao 8 AT fadra & 9/ W qrdl GRIME Ud Suhdl ol fHHtor 8

%l &l ... (@EVEEXE[r31])

MR. DEPUTY-SPEAKER: Please put your question to the hon. Minister.

... (Interruptions)

i THATA P, : WeIeY, I IR ATl iy © b =Te ST Bl A1 9IRS 8 A1 SS9,
sRES ¥ A o faA1 9 snfeariial 1. . (aum)

Y

I RIS 319 3T Yo H Bl AT oigax &l dedl ?

... (FEr)

*Not Recorded.

MR. DEPUTY-SPEAKER: Please sit down. This is not to be recorded. Please sit

down.
(Interruptions)*

MR. DEPUTY-SPEAKER: Please sit down. It is not related to this issue.

... (Interruptions)

o A qH  : SUTEE HEIed, H WDR | Pel dredl g b R < # sfeariRai o1 = firey,
sa foy e Iy gaate fa & i @ ke don 39 W 98w @t mavadar 21 L (F

agT)

MR. DEPUTY-SPEAKER: Now, I would request the hon. Home Minister to respond.
... (Interruptions)

SHRI TATHAGATA SATPATHY : Sir, 1t 1s not an 1ssue that 1s related to the BJP or
NDA Government. ... (/nterruptions)

IUTEAE HElGd : Yol AR Sil, 379 I3 sy |
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SHRI SHIVRAJ V. PATIL : Sir, I would like to thank you, Shri Basu Deb Acharia, and
other hon. Members who have created an opportunity for all of us to discuss this

important issue in the House. ... (Interruptions)
MR. DEPUTY-SPEAKER: Please maintain silence in the House.

SHRI SHIVRAJ V. PATIL: This discussion was allowed on the floor of the House
rightly without following the rules and by using inherent power. This discussion was
allowed by understanding the importance of the issue, and it is as it should be.

The tribals are living in the forest areas, and they are the poorest of the poor in
the country. They generally depend on the lands, and the usufruct of the forest. ...

(Interruptions)
SHRI TATHAGATA SATPATHY: It is not a forest area.

SHRI SHIVRAIJ V. PATIL: But when the land is taken away from someone who is a
farmer or a tiller of a land, then he feels bad, and he is agitated. Even the big landlords,
who lose their land, feel agitated and unhappy. If a poor man having a small piece of
land is losing his land, then he 1s bound to feel unhappy. Therefore, it is the duty of all
of us — the entire society, the Union Government as well as the State Government, and
those who are establishing the industry — to assuage his feelings. We should do
something to help him when he is losing his land or means of livelihood, and give an
assurance so that he would survive. This matter has to be dealt with in a very
compassionate, just and correct manner. If it is not dealt with in a compassionate and
correct manner, then it is not possible to ask those who really suffer not to feel agitated.
It is not possible, and therefore, it has to be taken care of by all of us.

(Interruptions)

Sir, a question was asked whether the Government of India would formulate a
rehabilitation policy. All the hon. Members in this House know that we do have
something that can be called as a rehabilitation policy. Still, it is realised by all of us
that this policy is not really helping those people who are deprived of their properties,
and those who are deprived of the opportunities to support themselves. They are asking

for a better policy; for a better approach; for better rules; and, if possible, a law also to
rehabilitate them|[ak32].
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Now, this is a very big issue, and this issue is a very important issue, and the
Government of India would certainly look into it. But these policies have to be made
not only by the Government of India, but the State Government also have to cooperate
in it because industrialisation and acquisition of land is done by the State Government.
Whenever land 1s acquired, it 1s not acquired by the Union Government, it is acquired
through the State Government officials. The Compensation Act provides as to how the
land has to be acquired and as to how the compensation has to be given.

I remember, Sir, in Mrs. Gandhi’s time, this issue was discussed at a great
length and the law had provided that the market value should be given to the person
whose land is acquired. At that time, a momentous decision was taken that market
value is not sufficient and so it was decided that 35 per cent more should be added to
the market value and that should be treated as compensation and should be given to the
person whose land is acquired.

Yet, Sir, in some States, when the land is acquired, the people are not satisfied
because they are all the time dependent on the land and it is not possible for them to
take up any other avocation, start industry or join trade. That is why, they feel very,
very unhappy, and that is why the agitations are going on at all places where the land is
acquired and land 1s used for constructing dams or developing the industry.

Sir, if 1t 1s necessary, this matter can be considered by the Government of India
and by all the parties which are with the Government, and all the parties which are in
the Parliament, in order to make a policy and in order to give that policy in the form of
a statute to the country. I am not giving any assurance, but this i1s the right approach

and we will certainly keep that in mind.

The second thing which has to be borne in mind by us is that for agriculture, we
shall have to construct the irrigation dams. If irrigation dams are not constructed, then
the land is not irrigated, the water is not available for agriculture development. On one
hand, some farmers are likely to lose land, and on the other, some farmers are likely to
get water. That is why, a proper compensation should be given to those who lose lands,
and benefit should be given to these people. This is applicable to the industry also. If
industry has to be developed, it has to be developed somewhere or the other. If the
industry has to be developed, if the land has to be acquired and if the land is acquired
in the areas where there is no irrigation facility or where there is no industry, I think,
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that 1s a good thing to happen to that area. But at the same time, I would like to say that
the poor tribals who are uneducated, ignorant and are not in a position to help
themselves, they feel very much agitated, and that is why, it 1s the duty of the industry
which is going there, it is the duty of the State Government which is responsible for it,
and I would say that even the industries of the Union Government should indirectly or
directly support that and do it. So, what has to be done in these cases?

We are very, very sorry that 14 lives have been lost — 13 were killed at that time.
One of them was a policeman, and later on, one person died in the hospital, and the
number has gone to 14. We are very sorry about that. That is exactly why, Sir, Madam
Sonia Gandhi and we all went there. We went there in a very responsible manner. We
did not criticise the Government or the officers. We did not incite anybody. We wanted
to share the grief and sorrow of the people who had actually suffered. It was with that
intention we had gone there. Suppose, for some reason or the other, it has not been
possible for the members of the Government in Orissa to go there, people might be
thinking that they are responsible for this, we did understand, but we did not even
mention it. She went there, she shared their grief, and she talked to the persons who
had lost their dear and near ones. Even talking to them was giving a lot of relief to
them. That was a psychological relief which has to be given, which has been done. We
have all to be in a responsible manner understand this problem and help these poor
destitute and weaker sections of the society[R33].

We all have to behave in a responsible manner, understand this problem and help
these poor, destitute and weaker sections of the society. At the same time, we should
take steps to see that if something has to be acquired for developmental purposes, that
1s acquired.

In this case what has actually happened was that land was acquired. The
compensation given for one acre of land acquired was in the vicinity of Rs.60,000.
That value in these days is a little less. Maybe the land was acquired long back and yet
that value is nothing compared to the actual market value of the land. That is why,
when the same land was given to the industry at a price of Rs.3.5 lakh, people felt that
justice was not done to them. If they felt so, instead of going against themselves, it
would have been necessary for all of us to understand their problem and to see that the

compensation 1s given.
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I am told that the Government has appointed a Committee of Ministers in order
to look into the problem and decide as to what kind of compensation, in addition to the
compensation which 1s already given to them, can be given to the oustees. I would say
that the Ministers would look into it in a proper manner. I would say that they should
try to do justice, they should try to see that the present market value, after deducting
some amount of money which has been spent for development of infrastructure like
roads, lights, etc., is given. At the same time, this aspect has to be taken into
consideration.

Those who had lost their land were promised that employment to at least one
person in a family would be given. Some hon. Members got up and said that a public
sector undertaking is there and the public sector undertaking has also failed in giving
employment to the members of the families. If that is there, we would certainly request
our colleagues to look into it and see that they do something in this matter. At the same
time, 1t would be necessary for the Government of Orissa and the industry going there
also to see that the people there want that there is a continuous flow of funds in their
houses so that they can sustain themselves for which they want employment. This
aspect of providing employment has to be looked into in a proper manner. The

Government, it seems, has appointed a Committee and they are looking into it.

One of the things which were brought to the notice of Shrimati Sonia Gandhi and
myself and the officers who had gone there is that the dead bodies were mutilated,
some hands and feet were mutilated. It was very difficult for us to believe that it could
be done. If it has been done, it is too much. It has to be looked into and severe
punishment has to be given to those officers or doctors or anybody who had done this.
It should be done after an inquiry, not before an inquiry, but it has to be done. I would
like to say that for anything, for developmental purposes or for anything, we shall have
to conduct ourselves in a manner which does not divide the entire society.

We shudder at the idea of Rath Yatra. If Rath Yatra is started with ashes and it
becomes divisive it is not good. ... (Interruptions) 1 would say that it has to be
avoided. Rath Yatra for any religious purpose also should not be undertaken. ...
(Interruptions) We are only appealing and urging. If you take out Rath Yatras and if
you have religious obligations, you do not know what kind of pressure you are putting

on the police machinery, on the law and order machinery. They have to be vigilant
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every moment. If something happens in some matter, the entire society suffers. That is
why we are not saying, ‘Do this thing or do that thing’. We are leaving it to the
judgement of the people who are involved in it. But we can certainly be allowed to

request to them to see to it that whatever they do does not become a divisive aspect in
our society[KMR34].

If it becomes, it is going to be critical. I would like to say that the hon. Prime
Minister was very kind to say on behalf of the Government of India and that I should
announce that each of these people should be given an ex-gratia compensation of Rs.5
lakh. We are in the process of giving it. But, I think, those who have suffered, have no
bank balance and they have no bank account. We would like to deposit the money in
the bank account and we would like to fix it in the bank in such a manner that every
year they get some money. They will get money for their education, etc. We would
like to do that. At the same time, those brothers and sisters who are helping there, we
would like to request them also to please do not stop from doing it. If they want to talk
to the Government of Orissa, we would request the Government of Orissa. I am sure
the Government of Orissa will understand it. We would request them to talk to you. If
you have any problem, the same can be discussed and solved. We would ask them to
do it. If you want some assistance from the Government of India, we would certainly
do it. But this is a problem which has to be dealt with in a compassionate,
understanding and humane manner. If we do not do it, it will be a mistake. If we swing
from one extreme to the other extreme and say that nothing has happened, nothing has
to be done, it is wrong. If we do not understand the issue of taking steps to see that the
area develops agriculturally, industrially and from the point of view of education, we

would have committed the mistake.

Wisdom, balance and compassion are required here. I hope that the
Government of Orissa is capable of doing it. They would do it. We, from here, will
do. We would request that erring people should be punished and we would request that

compensation should be given to them. ... (Interruptions)

MR. DEPUTY-SPEAKER: Hon. Members, please listen to me.
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... (Interruptions)
MR. DEPUTY-SPEAKER: No, please sit down.

Hon. Members, today, we have to discuss the Demands for Grants related to the
Ministry of Agriculture. There shall be no lunch break also. I think, the hon. Members
would agree to that.

Today, there will be no "Zero Hour’.
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